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Through this application, the applicant has prayed 

for a direction to the respondents to give him appèintment on 

compassiorite ground. 

When the case caine up for admission of the applica-

tion, we hive heard the ld.counsel appearing for both the partie 

nd perused the pleadings in the application as well as in the 

preplY. 

3. The applicant's case is thatat the time of the 

death of his father, who was an employee of the Indian Railways, 

he was only 9 years old. Later, an attaining the age of majority 

he had suthdtted a representation for compassionate appoiivthient 

on 7.11.81 but no reply was received. It is stated that subse-

quently, he was granted the  pensionary benefits on 31. 12.95 

and he submitted another representation on 22.11.95 for c©mpas-

sionate appointnent. However, not receiving any positive 

response from the respondents, he had approached this Tribunal. 

4.In the reply furnished by the respondents, it ks was 
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specifically stated that the xmsparLda representation of the 

applicant stated to have been submitted in 1981 was never 

received by the respondents and the subseqnt representation 

in November, 1955 was considered by the respondents but it was 

not found to be a fit case for Cmpassionate employment. It, 

however, appears that the  said decision was not communicated 

to the applicant. 

5,We have carefully considered the averments made by the 

applicant in the instant application and we are not satisfied 

from the submissions that the family left behind by the appli-

cant's father is in such financial distress as would require 

W. 	
immediate appointment of his son on compassionate ground. In 

any case, the death had occured as far back in 1973 and the 

family of the deceased has survived all these years e?en without 

such assistance. 

6. Accordingly, we find no merit in this app1ictiofl 

and the sne is 4itissed. •Hover, the responaerit, in all 

tairnesc, may cmmunicate their decisiento the applicant taken 

in response to his representation dated 22.11.95. No costs. 
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